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ORDER

Counsel for the Petitioner present and submitted that they have
complied with the provisions of Section 9 (3) (b) and (c) of I&B Code, 2016.
It is further submitted that the private notice was sent to the Corporate
Debtor but the same has been returned with endorsement ‘left’. The
Petitioner is directed to effect the substituted service on the Respondent by
way of newspaper publication one in English and another in vernacular
language having wide circulation in the area where the registered office of
the Corporate Debtor is situated and submit the proof of publication with
affidavit by next date of hearing. The Petitioner has also proposed the IRP

after seeking consent as per the procedure prescribed. Put up on
10.08.2017 at 10.30. A.M.
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